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THE HON'BLE NATIONAL GREEN TRIBUNAL
ZONE BENCH, KALKATA

Applicaf ion No. 36ol 2022/EZ

Suprova Prasad
.. .Applicant

-Versus-
Ministry of Environment Forest
Climate Change & Ors.

...Respondents

ON BEHALF OF THE RESPONDtrNT NO.13 IN

OF THE NATIONAL GRtrEN TRIBUNAL, trASTERN

j Kumar Jain, aged about 34 years, by faith -
Howrah Municipal

do hereby solemnly

, working for gain at

dhi Road, Howrah - 711 101,

ca

COM AFFIDA

TERMS OF THE ORDER

ZONE BENCH, KOLKATA,

I, Dhaval Jain, son of Sri

Jain, by occupation -

CorporatiorL, 4, Mahatma

affirm and state as follows

1. I am the ner of the Howrah Municipal Corporation and the

authorized signa of the respondent no. 13 herein (hereinafter referrec

to as the "an respondent"), I am acquainted with the facts anc

case, and I am compeent to affirm this affidavit or_
clrcumstances of th

behalf of the

Hon'ble National

ent no. 13.

2. That I affirm this davit in terms of tL-e directions passed by the

Tribunal, Eastern Zone Bench, Kolkata.

3. That nothing ed in this Affidavit sha-l be construed as admissior:

of any statement specifically admittec by me. I reser-ve the risht tc

cieal with legal n of the matter at the t_me of hearing.

That the Original A lication is inter-alia related to pollution at vadous

ghats in the dver H , namely Ahiritola ghat, Nimtala ghat, Mayer

Kumortuli ghat and Cosipore ghat as well as
ghat, Sutanati
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5,

b.

Hooghly river due to outfall form the drains and other sources llke

bathing, dumping of garbage/solid waste etc. The relief sought by the

applicant is amongst others, directions to the respondents to :ake

adequate measures and steps for cleaning of the ghats and to prevent

contamrnation of the Hooghly river in Kolkata,

'l'hat the answering respondent states that vide order clated 16.O2,2e22,

l-lon ble Tribunal directed for constitution of a Committee comprising of

members from CpCB regional office at Kolkata, MoWR, RD&GR &
WBPCB for inspecting the ghats in question and submit its report a-ong

with complete action plan for restoration and remediar measures to

prevent further pollution in the river Hooghly.

That the answering respondent states and submits that the consenancy

Department, H.M.C has undertaken the following steps to keep the

Ganga Ghat clean inter alia as follows:-

i. Adequate arrangements like disposable garbage btns placed in

different ghats for garbage disposal.

ll. Temporary bamboo barricading during the immersion to prelent

any overcrowding which causes pollution by throwing um.Bed

particles to the river & water bodies & surroundings during the

rmmelsion.

Any kind of floating substances in t:re river & water bodies are

immediately removed by the labour of :onservancy department.

Sprinkling of lime & bleaching porvder on a frequent basis

throughout the surrounding areas cf different Ganga Ghais &
other water bodies. Different IEC material provided by SUDA being

used for Ganga Ghat cleaning awareress programmed among _he

people.

ul"rr^,Xl^uD c
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Agency engaged to remove accumulated garbage from

ghats in and surrounding areas of southem Howrah.

Proper management of idol immersion during the time

SHARODOTSAV (Durga puja, taxmi puja, Kali puja,

Puja &Chhat Puja) using private competent agencies in

with .District Administration & police Authority to

compliance of the directions passed by the Hon,ble NGT

Pollution norms set by the WBpCB in this regard from to time.

The concerned Conservancy Officials ensure effective

strict enforcement of the enacted rules & regulation dunng

rmmersion time.

Copy of the documents evidencing the work undertaken

annexed hereto and marked with letter A.

7. That the answering respondent has also ins-_alled M,S. Grating and

underground drains to River Ganga near several ghats. Copy of

drainage and sewage work und.ertaken by the respondent ts

hereto and marked with Letter B.

t the answering respondent/ Respondent no. 13 is also

out the cleaning work and taking steps for general pu

ess and undertakes several programrjres for public awareness.

answerrng respondent is also taking appropriate steps

to comply with all orders passei by This Honble Tribunal

The Applicant further states. and submits that the

4llfi"'i'H,
R"g':ll;;i;
' 'ffi[2ozl
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this regard.

10.

respondent is ready and willing to abide by the order/s direction/s
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by this Hon'ble Tribunal and has taken all possible steps to corriply

directions of the Hon'ble Tribunal and the Inspection Commrtree.

11. The statements made in paragraphs 1 to 3 true to my

those made in paragraph no. 4 to 9 are true to my information

from records which I verily believe to be true and the rest are

respectful submissions before this Hon'ble Court.

i"t"-'+$;C \ mn-;
Prepared at mv office.

ffi9,"1**I
4"^,;c Wr,v
Advocate \
e[+n+1w"2

SolomalY
Dcclarod
cPc,u/s

J6 tazru.li I tl,
.Govt. o{ W
No. 447 /l

City Civtl Court,

ldentified by me

itl*tlgw
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VERIFICATION

Veri{ied at Kolkata by the Deponent above;narrred on this the 15fr day

March,2023 and I do hereby verify that all the facts as mentioned in

affidavit are true to my knowledge and no part thereof is false and

material has been concealed therefrom.

Date:_ w lrl )nvt uhr-*[cuo
-- 

"*"".- 
-l-

Place: Kolkata

SK I|AZRUL ISLAI'I

A; :a KolkatS
Regn.No.447/19

Expit-Y oate
1i.09.2024
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"VAKALATNAMA" 
In the 

Before Ld tHonblMalianal Judge 
at 

Sult/Case No. 1veln Tibungl 20 
OA no 

Pleint 
Applicant 
Appollan Suprova PraAa 

-VS 
Defendent 

Opp. Part 
Respondent 

MOEF S CC 

KNOW ALL MEN by these Ranpcndsut no. 3 
Lopvah on HOuSrahk Muncal 

that iWe do hereby In my our name end my (our behalf conautute and appoinl S 

true and lawful Pleeder / Advocate & Attorneys to appear and act for me us in the 

maller noled above to the sult wrltten statement, conduct sult, appeel from original 
sult order etc. and for that purose to do all acts and things, whatsoever n that 

connection including compromise of the above matter disposing In or withdrewing 
money from flling or taking out of appear, document and payment order from Court 

refering matters in dispute between the parties here to arbitration, withdrawing the above 
matters with liberty title fresh suit, sending properties released from attechment Aling executlon 

or Miscellaneous cases and other petitions, birding at execulion sale, oblaining payment from 
us our Court. Withdrawing custody and other fees end doing on my/ our behelf suah other acts 
in the above matters es are necessery end proper 

/We hereby agreeing to retlly and confirm all ects so done by the sald Advocate or Attorneys as 
my/ our own acts and as It done by 
me/ us to all igtents end purpose8. 

Date 15 203 
Al Pauo ADVOCATES 

M18306o9262 

FF7/M09 
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